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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDE RABAD 

M.A.Ns. 467/96 in 

O.A.N..163/92 	 Date .f Order: 1.8.96 

BETWEEN; 

N.L.Narayana Sharma 

P.V.Ramana Rn 
	

Applicants. 

AND 

Unien of India, rep. by its 
Secretary, Ministry of Csmmunicati,ns, 
Dept. .f Telecem, G.vt. .f India, 
New Delhi - 110 001. 

Chairman, Telec.m Cammissi.n, 
Ministry of Csmmissi.ns Dept., 
Telec.mrnunicatisns, Samcb.ar Bhavan, 
New Delhi - 110 001. 

Direct.r General, Tele.m, 	
ii 

New Delhi - 110 001. 
I 

chief General Manager, 
Telec.mrnunjcatj.ns, 
A.P., HySeraaö. 	 Respendents. 

c.unsel for the Aplicants 	 .Mr.t.Lakshm j Narasimha 

c.unsel for the Resp.vtIents 	.. Mr.N.R.Devraj 

CORAM: 

HON 1 BLE SHRI R.RANGARAJAN : MEMBER (Armtr.) 

)( Oralsrder as per Hsn'i1e Shri R.Rangarajan,Mem}ier(Adrnn• ) X 

Heard Mr.K.Lakshmi Narasimha, learnS csunsel for the 

applicant and Mr.Satyananayana for Mr.M.R.Devraj, learned 

standing ceunsel for the respendents. 
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The applicant in this CA has filed this MA for 

implementation of the judgement in the OA Satei 12.3.92. 

Notice was issued on 1.7.96 and it is posted today for further 

hearing. - Even today the learned standing counsel was not 

able to get any information. Hence the MA is ordered as 

follows:- 

The judgement should be implemented on or Sefore 

31.8.96. MA is erdered accoráingly. 

R.RANGARAJAN 
Member(Admn.) 

1 sd 

Dated: flt August, 1996 

Dictated in Open court 
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